Matter Under
Rule 377
MR. SPEAKER: The Prime Minister
has got the right to inform the people
and know their reaction.
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MATTER UNDER RULE 377
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Matter Under
Rule 377
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SHRI H. N. MUKERJEE (Calcutta.

North-East): He had given an ad
journment motion,
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qaa W § fr & § gedaine diga
fear qr

246



247 U.G C. Reports (M) NOVEMBER 20, 1973 U. G. C. Reports (M) 248:

13.32 hrs,

The Lok Sabha adjourned for Lunch
till Thirty minutes past Fourteen of
the Clock.

—_—

The Lok Sabha re-assembled ajfter
Lunch at thirty-five minutes past
Fourteen of the Clock.

[MR. DEPURY-SPEAKER in the Chair]

MOTION RE: REPORTS OF

UNIVERSITY GRANTS COMMIS-

SION '\FOR 1970-71 AND 1971-72—
contd.

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Mr. Deputy-
Speaker, Sir, yesterday I referred to
various procedures which ultimately
resulted in the low priorities given to
U.G.C. and the higher education .

How janxious the Government is
towards the welfare of teachers. I
framed questions and in reply to one
of them the hon. Minister for Educa-
tion answered on the 23rd July, 1973
in this House that the recommenda-
tions of the U.G.C. in their report on
the Sen Committee in regard to the
‘scales of pay of teachers in the
universities and colleges are being
examined by Government. Almost a
similar question was answered by him
on the 19th November, 1973 which
contained 34 words. The earlier
answer contained 36 words. So, the
only progress made by them
for the welfare of teachers is reduc-
tion in the number of words in the
answer given by two words in these
four months. So, this shows how
anxious our Government is to amelio-
rate the conditions of the teachers as
a whole. The Central Government
employees are reacting to the pro-
posals of the Pay Commission, the re-
commendations arid all that and the
decision of the Government thereon.
The teachers are still unaware of
what the proposals are and what the
Government wants to do about it. I

would only request the hon. Minister
for Education, he being a teacher
himself, to implement and expedite
the sanction of the new scales—im-
plementation of the new scales—for
which the university and college
teachers all over the country are look-
ing forward because the same would
be followed by the State Govern-
ments and the State Universities.
But, here if nothing is done in the
Centre, nothing will happen in the
States.

Secondly I want to refer to the
competition that goes on developing
between two sets of Universities—
the State Universities and the Ceniral
Unievrsities. At the moment, there
are five Central Universities and one
more is coming up in the North—
Eastern Hill region giving a total of
6. According to an answer given to
a question, recently, two more univer-
sities are going to come up. So, eight
Central Universities and a large
number of universities will, of course,
continue to be in the State List or,
what you may call, on the States side.
These universities have been set up
as a result of enactments in the State
Legislatures.

It would be worthwhile to examine
one thing. I suggest to the hon.
Minister for Education to set up a
Committee in the U.G.C. to find out
the expenditure per head in the case
of a student in the State University
and in the Central University. It
should not be confined only to the
city but also to the backward and
hill areas as well when they are
getting more grants from _‘Government
and that is not spent on them. Rather
I think that if there is any justifica-
tion for establishing Central Univer-
sities, they should be located only in
backward areas or in hill areas where
the States cannot set up their univer-
sities. '

With the rise in prices, it has be-
come increasingly difficult for the
construction of buildings in places
where the communications are very



